10/9/24, 3:25 PM Email: GNA 3rd Amendment

rom: kishoresehgal y <kishoresehgal.y@greenkogroup.com>

To: Harpreet Singh Pruthi <secy@cercind.gov.in>, Shilpa Agarwal <shilpa@cercind.gov.in>
Cc: shilpadce@yahoo.com, manojkumar t <manojkumar.t@greenkogroup.com>, pushpinder h
<pushpinder.h@greenkogroup.com>

Sent: Fri, 04 Oct 2024 16:42:29 +0530 (IST)

Subject: CERC 3rd amendment of GNA Regulation

Respected sir
In regard to bulk consumer GNA provision , we want to consider following :

As we Know Green hydrogen projects are planned in different part of the country and for
this when one go for applying as Bulk consumer, CTU plan a new scheme or strengthen the
existing CTU substaions or adding new lines . while strengthening being planned , the
present regulation for GNA for bulk consumers mention that cost of such addition to be
paid by applicant .

This will cause not only add huge cost to bulk consumer applicant but also not in line
with planning philosophy in which CTU system is strengthen as RTM or by TBCB and nt by
third party .

Same philosophy is followed for generator connectivity where either it is common system or
ATS is planned with requisite BG . Same approach should be followed for bulk consumer GNA
.this should also include bays at CTU station also .

It is requested to consider the above and make suitable changes in the GNA bulk consumer
regulation 12.5 .

Thanks and Regards

Y K sehgal

ED , Greenko Group
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